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Qrder dgated 25,11.2003

Nene appeared on behalf of the applicant ner the
applicant did appear in persen when Calleiuﬁw.There has alse
heen ne request made en behalf of the applicant seeking
an adjeurnment, This being am year-eld case eof 1998, we
did net feel inclined te adjeurnthis matter any further,
Therefere, we have heard Shri “*Rey, learned ceunsel fer
the Respondents and with his aié and assistance perused
the materials availakle en recerd.

The grievance of the applicant (Shri Bipin Kumar
Fanda) is that the Resgondents-Department cenducted a
recruitment drive vide their Empleyment Netice dated
3.7.1997 (Annexure-1) fer recruitment ef Greup-D staff
in the scale eof Rs.750-850/~ in Electrical Department
(General Services) eof Khurda Read. The postsiz te be
filled were 40 in number censisting ef 20 V¢, € scC,

4 8T and 10 OBC, The recruitment was te be done by

helding a written test fellewed by viva vece test, Wh&m But
the precess ef examinatien cenducted by the Respondents

was faulty, the evaluatien of answer screepts was

defactive and thaé:why, it is stated, altheough the
applicant had a geed academic career, he was net called

fer the interview. It is further submitted that the
applicant had reasens teo believe that the test has been
conducted in a whimisical manner witheut appeinting
examiners of goed standard.

The Respondents have rebutted these allegatiens
of the applicant by filing a detailed counter, They have

submitted that the allegatiens are baseless and fictitleus,
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The fact of the matter is that having beceme unsuCCe;:ful
in the written test the applicant has ceme up with certain
wild allegatienm anéd has net been gbtle te bring any mater.ft.il
en recerd te preve any of the allegatiens levelled by him;hv
A _ ;%éQ !
“« The allegatien that the examiners were net =~ .
eneugh has been made witheut any kbasis. They have alse
submitted that simply because the applicant was called fer
the written test, R= Rust it was wreong en his part te
censider that he had acquired a right te be calleé fer the,
interview., It was because of his failure in the writtem -°f
test his name @4d net £ind place in the 1ist of successful
candidates. They have alse sucmitted that the examinatien
was suscessfully cenducted and the candidates were examined
mest ebjectively by the Selectien Beard, as a result ef
which, they ceuld recemmend requisite number ef candidatds
for £illing up the post advertised fer recruitment,. :
We have given eur anxisus censideratiens te the
allegatisns levelled by the applicant in this O<4A« We agree
t;:EFthe submissiens made by the learned ceunsel fer the
Respondents that the applicant has miserably failed te
establish any of the allegatiens that he has made in his
Yehe 3nd therefere, the reliefs ssught by him are net

-
availsble. There being ne merit in this @-+ae, fhe S ame -

s

is rejected. Ne cests,
ViCe CHAIRMAN
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